L M

BEORE;THE CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH
OB Mo 358)/404) 90

e B TS TR
heniiaiantoa
AT S F e e

prasantaik
g
etk R
o ggmﬂ'&s

Tl v SRy

s
2 l» Y D e

Zigule 101
yvA

inar Ray Mukherjee, son of Late Nabagopal Raj/ Mukherﬁee,

#5626 /2, P. G. M. Shah Road, Kolkata - 700 033.
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1 0.A/350/1604/2019

CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

0.A/350/1604/2019 Date of Order: 03.07.2020
MA 240/2020
Coram: Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Adminijstrative Member

Prasanta Kr. Ray Mukherjee...........Applicant
Vrs.
Union of India & Ors. ... Respondents

For The Applicant(s): Mr. A.R.Mukherjee, Counsel

For The Respondent(s): Mr. S.Paul, Counsel for R-1

Mr. S.N.Ray, Counsel for R-2 and 3

ORDER(ORAL)

Bidisha Banerjee, Member (J):

1. Heard Ld. Counsels for both the parties.

2. The applicant in this O.A. has sought for the following reliefs:

“8.1) Pass an order / direction commanding the respondents and
each one of them to release the final / regular pension along with
arrear pension with effect from December, 2018 and interest
thereon for delayed payment thereof for the period from December,
2018 till the actual disbursement and to act in accordance with law
by acting in the manner as stated hereinabove;

i) Pass an order / direction commanding the respondents and
each one of them to forthwith and/ or immediately certify and/ or
transmit to this Hon’ble Tribunal the entire records and/ or
proceedings forming subject matter of the instant case so that
conscionable justice may therein be administered by setting aside
and/ or quashing the impugned decision not to release the final/
regular pension along with arrear pension with effect from
December, 2018 and interest thereon for delayed payment thereof
for the period from December, 2018 till the actual disbursement;

i) Such further or other order or orders as Your Lordships may
deem fit and proper.”
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3. Today, Ld. Counsel for the respondents produced a letter dated 29.06.2020,

B

which is‘produced hereunder:
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atad Kolkats, the 297 june, 2020
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No. 23/PAR-AIS[Pe)/IPS/ 12201

: ; o i umar Ray Mukherjee
Sub: Authority for payment of arrears of ension in (awour cf Shil Prasanta Kumar fay f

(PS (WB:SPS;1975) {Retd.), PPO No. 043561800085,

. . > f.30.04.1998 {l
Shei Peasanta Kumar Ray MUkher}lE“i’, (PS GSPS: 19751 (R(‘f(,.,). rotired o Supc{anrmatloﬁ w.e.f. 30.04. 997 1
. . 049 uote 30.11.20048.

the age of S8 years] Shi Ray Mukherjee s sonclioned grovisional pension w.e [, 01.05.1893 upta 301,208
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Service (death-cum-Retirement Sonedit) Rule, 1958 read with par 7.5.5 of Civil Accouris Manusi of iy
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The charpe involved wi
Accounts Office-suspense- 17531208
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' Controller of Accounts, AIS - Pension and Service Records
e £x-Officio Joint Secretary 1o the Government of West Benpal

Ld. Counsel for the respondents assures that the payment shall reach the

applicant in course of this date.
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4. In view of the above, nothing survives for adjudication in this case.

Accordingly, the O.A. is disposed of without any further orders. No costs.
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